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INDIAN OIL CORPORATION 

*33.SHRI A. G. KULKARNI :f 
SHRI V. T. NAGPURE: 
SHRIMATI   VIMAL   PUNJAB 

DESHMUKH: 
SHRI VITHAL GADGIL: 
SHRI B. S. SAVNEKAR: 
SHRI  PRANAB KUMAR MU-

KHERJEE: 
SHRI SITA RAM KESRI: 
SHRI    VENIGALLA   SATYA-

NARAYANA: 
Will the Minister of PETROLEUM 

AND CHEMICALS/^tfaxmssftTTmin 
*f eft be pleased to state: 

(a) whether the Commission in 
quiring into the alleged pipeline 
scandal involving the Indian Oil Cor 
poration has since submitted its re 
port: and 

(b) if so, the salient features of the 
report? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS/ tTJtfam tft THW* *3T-m * 3* 
*Teft (SHRI DALBIR SINGH): 

(a) No Sir. 
(b) Does not arise. 

SHRI A. G. KULKARNI: May 1 know 
whether it is a fact that, as made out in this 
House, the Takru Commission which is 
looking into the pipeline scandal was 
particularly asked to include in the terms of 
reference other points like delay in the laying 
of the pipeline and payments made to the 
foreign companies? May I know whether 
these points have been included and now the 
Takru Commission is examining all these 
points? The other point is . . . 

MR. CHAIRMAN: Kindly put only one 
question. 

SHRI A. G. KULKARNI: The other point 
is, it was reported that certain  files  before the 
Commission 

tThe question was actually asked on the 
floor of the House by Shri A. G.  Kulk^arni. 

were missing. What is the nature of that 
complaint? 

SHRI DALBIR SINGH: Regarding the first 
question on extending the terms of reference 
of the Commission, I may read them out: "(1) 
To investigate the circumstances that caused 
considerable delay in the completion of 
Haldia-Barauni-Kan-pur pipeline project. (2) 
To investigate the circumstances which led to 
the continuation of Shri Nittoor Sri-nivasa Rao 
after his retirement as Vigilance 
Commissioner to enquire into the   laying   of   
Haldia-Barauni 
pipeline.......... "   There   is   one   more, 
"whether any undue favour was shown by the 
Indian Refineries Limited or the Indian Oil 
Limited or the Government in connection with 
the award of the said contract and in 
connection with the execution of the Gauhati-
Siliguri and Haldia-Barauni-Kanpur pipeline 
projects under the  aforesaid  contracts." 

SHRI A. G KULKARNI: My first question 
was whether these foreign companies and 
other firms such as Bechtels were included in 
the terms of reference. 

SHRI P. C. SETHI: As far as Bechtels were 
concerned, they were included in the original 
terms of reference. Snam-sipem was not 
mentioned in the original terms of reference 
and therefore that has also been included now. 

SHRI A. G. KULKARNI: It is now reported 
that apart from the dummy files, a third file 
has been found out in the garage of the Indian 
Oil Corporation. I would like to know whether 
the Government is aware how many files of 
such surreptitious nature are maintained by the 
IOC and whether the Government think that 
the entire gamut of inquiry should also include 
the working of the IOC itself. 

SHRI P. C. SETHI: As far as the question 
of dummy files are concerned, according to 
the IOC the original file was not traceable and 
therefore a temporary file was maintained. But 
on account of a certain oversight, when the 
files were    traced,    these 
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were not joined together. Further, the' matter 
is sab judice before the Takru Commission 
itself. I would not, therefore, like to go into 
details. As regards finding another file in the 
garage, I have no information. 

SHRI PRANAB KUMAR MUK-HERJEE: 
May I know from the hon. Minister whether it 
is a fact that Takru Commission has already 
taken H years because of the non-cooperation 
of the Ministry? Whenever a file is called for 
by the Commission, the Ministry takes the 
plea of privilege and on as many as eight 
occasions the relevant files were not submitted 
to the Commission as a result of which the 
commission is not in a position to submit the 
report within the stipulated period. 

May I also know from the Minister whether 
two other committees have been appointed to 
do the identical work—one headed by Shri 
Chari and the other headed by Shri Tandon. If 
so, what was the purpose for which these two 
committees were appointed. 

SHRI P.C. SETHI: It is not correct that the 
government has not cooperated with the 
Commission in submitting files. As a matter 
of fact, as and when required, we have co-
operated with the Commission and we have 
assisted the Commission in all possible 
manner. 

As far as submission of files is concerned, 
Takru Commission has observed that the 
Ministry should file all the relevant files. 
According to us, we have filed all the relevant 
files. Later on when it was brought to our 
notice that there were some more files, we 
filed them subsequently. Therefore, it is not 
correct to say that the Commission's work was 
delayed. However, the fact remains that the 
Commission's term has been extended now 
upto February, 1972. Actually, the affidavit 
and other things by other concerned persons 
are being filed now and government has to file 
replies for which wa have sought an extension 
of time till December. As far as filing of 
government replies_ is concerned, it will be 
over by loth December. 

As far as other committees are concerned, I 
would like to say that they are different. Takru 
Commission has been appointed to go into the 
entire aspect as suggested by the CPU. That 
Commission was to give a finding with regard 
to the prima facie charges against Shri Nayak. 
On the basis of the report submitted by Takru 
Commission, Shri Nayak was suspended and 
a departmental inquiry has been taken up 
against Shri Nayak and he has been removed 
from service. These are two separate matters 
and are taken up at different levels. 
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MR. CHAIRMAN: Yes, Mr. Chinai. 
SHRI BABUBHAI M. CHINAI: Sir, 

irrespective of the fact whether the report has 
been received, or not, may I know from the 
Government whether they have drawn out any 
code of conduct for persons involved in such 
affairs and what steps the Government would 
take to take them to task? Otherwise, if you 
wait for 1J years for the completion of the in-
quiry or for the report, the man goes on either 
suspended or the man goes away from the job 
also. In some cases, the suspension orders are 
made and the man goes away. Have the Gov-
ernment drawn any code of conduct pending 
the inquiry when the 

Government   can   take   any   action against 
such persons? 

SHRI P. C. SETHI: Sir, even when the 
inquiry is going on, action has been taken 
against the senior most officer. As far as the 
code of conduct is concerned, it is there in all 
the Ministries; But, in this particular case, 
with regard to the instructions and the rules to 
be followed with regard to the maintenance of 
the records and the contractual obligations, 
the matter was referred to the Bureau of 
Public Enterprises in the Ministry of Finance 
and they have also issued instructions and 
they are being followed. 

 
SHRI K. P. MALLIKARJUNUDU: Sir, if I 

am not wrong, the Takru Commission was 
appointed in August 1970 and was asked to 
submit its report within six months. May I 
know the reason for the inordinate delay? It is 
now stated that the Commission is expected 
to submit its report some time in 1972. I want 
to know what the reason is for this delay. 

MR. CHAIRMAN: Thank you. 

SHRI P. C. SETHI: Sir, the reason for this 
delay is that the inquiry is very 
comprehensive and the number of files and 
the documents involved are very high and the 
Commission asked from time to time for these 
documents to be filed which have been 
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filed. Now, there  are   other  parties who 
have filed their affidavits . . . 

MR. CHAIRMAN; This you have already 
stated. 

SHRI P. C. SETHI: ... and they have to be 
replied to by the Government. Hence the 
delay. 

SHRI A. D. MANI: Sir, the Minister has 
stated that the preliminary report will be 
submitted by the Takru Commission on Shri 
Nayak's involvements in these transactions. 
One of the witnesses who appeared before this 
Commission made serious allegations against 
a largie number of other officials, some of 
them belonging to the ICS and serving in very 
important positions. A man has gone on re-
cord saying that these people are involved in 
these scandals. Has the Government tried to 
find out through the CBI what their 
involvement in the scandal is? 

Sir, my second point is this: Before this 
Commission, the Bechtel Corporation wanted 
their evidence to be taken in New York or 
California and they said they were not 
prepared to come here. Apart from what is 
happening before the Commission, they want 
the evidence to be taken there... 

MR. CHAIRMAN: Please put your 
question. 

SHRI A. D. MANI: May I ask whether this 
matter has been brought to the notice of the 
Government at Washington through our 
Embassy? 

SHRI P. C. SETHI: No, Sir, this matter has 
not been brought to the notice of the 
Government at Washington through our 
Embassy. As regards the second question, this 
is the very-subject matter of inquiry . . . 

SHRI A. D. MANI: You are conducting the 
inquiry yourself . . . 

MR. CHAIRMAN: Please listen. 

SHRI P. C. SETHT: The Commission of 
Inquiry has been appointed to conduct an 
independent inquiry into the whole matter. 

MR. CHAIRMAN: Mr. Arora. Very short 
question. 

SHRI ARJUN ARORA: I shall put my 
question in not more than 150 words which 
are permitted in the Rules of Procedure... 

(Interruptions) 

May I know if the Government has any 
basis for belief that the inquiry-will be 
completed by the end of February, 1972? 
Secondly, may I know if the Government has 
found out whether the Board of Directors of 
Indian Oil Corporation is taking an interest in 
this inquiry as a body corporate or each 
Director is free to do whatever he likes and 
works at cross purposes? And, thirdly... 

MR. CHAIRMAN: No, please. Sit down. . 
. 

(Interruptions) 

SHRI ARJUN ARORA: These are not 150 
words yet. But I obey you—as usual. 

SHRI P. C. SETHI-: Sir, as far as the 
completion of the inquiry by February 1972 is 
concerned, although I cannot definitely say, 
but it appears to me that in the way the 
proceedings are going on we will have to 
extend its term for some time more. It will 
depend on the position sometime in January. 
But it is certainly our earnest desire that the 
inquiry should be completed as early as 
possible. 

With regard to the IOC's Board of 
Directors, the Board is certainly appearing 
before the Commission in order to assist them, 
because this being a Commission of Inquiry, 
everybody appearing before the Commission 
has to assist them. But one Director of the 
Board, Shri Arun Roy Chowdhury, in his 
individual capacity is also assisting the 
Commission according to the information that 
he has got available  at his hand. 

MR. CHAIRMAN: Dr. Bhai Mahavir. Last 
question. Very short question. 
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1'The question was actually asked on the 
floor of the House by Shri J. P. Yadav. 

 


